The Jammu and Kashmir Urban Immovable Property Tax (Repeal and
Saving) Act, 2002

Act 28 of 2002

Keyword(s):
Immovable Property, Tax, Validation

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




- (195)

THE JAMMU AND KASHMIR URBAN IMMOVABLE
PROPERTY TAX (REPEAL AND SAVING) ACT, 2002.

Act No. XXVII of 2002.

[Received the assent of the Governor on 21st April, 2002
and published in the Government Gazette dated 23rd April,
2002].

An Act to repeal the Jammu and Kashmxr Urban Immovable
Property Tax Act, 1962.

Be it gnactedr by the Jammu and Kashmir State Lcgislature in the
Fifty-third Ycar of .thc Republic of India as follows — :

1. Short title and commencement.— (1) This Act may bc called
the Jammu and Kashmir Urban Immovable Property Tax (chwl
Saving) Act, 2002.

(2) It shall come into force from the date of its publication in the
Government Gazette.

2. " Repeal and Saving of Act XXIlI of 1962.—(1) The Jammu
and Kashmir Urban Immovable Property Tax Act, 1962 is repealed -
but its repeal shall not affcct . — '

(a) .prévious operation of, or anyﬂii‘ng duly done or any' order
made under the rcpealed Act ; or ~

(b) anyobligation or liability accrued or incurred under the
repealed Act ; or :

(c) any lcgal proceeding or remedy in respect of such liability,
obligation as aforcsaid,

and any such lcgal proceeding or remecdy may be instituted, continued
or enforced as if the said Act had not been repealed. '
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(2) Notwithstanding such repeal, the Government may, if it is of
the opinion and for reasons to be reborded in writing, that it is
necessary or expedient to do so in pubhc interest by notification in
the Government Gazette, grant immunity from penalty for any offence
_under the Act so repealed, extend the| date of payment of arrears
accrued for the period the Act was in ‘force and/or remit or reduce

the interest on arrears for such penod ,as may be specified in such
notification.




